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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, AT PUNE

APPEAL NO. o1 OF 2023

Hevona Fernandes ...Appellant
Versus
GCZMA and others ... Respondent

ADDITIONAL AFFIDAVIT ON BEHALF OF THE APPELLANT

I, Hevona Fernandes, Wife of Manuel Fernandes, major in age,
Indian National, R/o H. No. 371/A, Igrejawada, Agonda ,
Canacona, Salcete, Goa, the Appellant herein, do hereby

respectfully state and submit as under —

1. Isay that I am filing the present Affidavit to state Additional
Grounds of challenge of the Impugned Order.

2. I say that in short I have set out a case before the GCZMA
that my father in law Benjamin Joaquim Mariang Fernandes
@ Joaquim Mariano Fernandes’ and his wife Mauelina have
been in occupation and possession of the Survey No. 118/8
even before 8/1/1974 when the Property was purchased by
Kantabai O. Naik from the Raje family, That the Respondent

No. 3 has purchased Survey No. 118/g in 2013 from Kantabai
Naik family and thereafter starteq filin

Yt

AR

§ complaints before
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various authorities, which includes the instant C

complaint.

a v. State Of Goa and
ble Supreme Cout has
GCZMA should pass
hearing the parties,
The order \#\

3. 1 say that in the Case of M/s Sesa Go
ors., 2013 SCC Online NGT 27 the Hon
held qua the manner in which the
Orders, that (paragraph 47(6)), “After

the authority should pass a regasoned order.

should deal, preferably with the grounds which have been

raised by the affected party, as precisely as possible.”

4. T say that the GCZMA order has neither dealt with any
grounds raised by the Appellant before it, nor does it have
even a word of reasoning. I say that the entire Order is

couched in 4 sentences on internal
| page 6 of the Im
Order. puned

DOCUMENTS SHOWING
e EXISTENCE OF STRUCTURE

S g

considered i
= e 'at all. The said Documents have not been
rred to in the Impugned Order o

Mo
Descrlptlon Remarks

ll){eiference Reference in
WHH_ G% EII;EA the present
Cener ThE GPA—] Appeal
P of | that Shows | Referred to in | GPA is at P
g y Sopellane the | para 10 of the | 127 A-1‘ e
tokie | s T ‘BS Father | Appellant’s Rep;l 4
————>thjamin | Reply to the Pageyzg lfsi-:g "
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1997 Joaquim Mariano GCZMA dated
Fernandes @ | 01-07-2021
Joaquim Mariano
Fernandes’ and
his wife Mauelina
were in
occupation of the
suit . property in
: 1977 and had
: ,\ given autl}qrity
. \\ POA to Emiliano

Borges to do all

4 Reg No

26672 : :
BbizNia acts in tl].e suit

\
,/ Certificate This _ Certificate Referred to 1D

rp oSt
B

Expiry Date

:_ P —
S wloar2n24 Page 62, A-6
; 2

=
IS
[

Yo
ey o
\“‘_.

)‘-}(\ o @

?} s){;ﬁ/ dated 4-12- |issued by the | para 10 o’f the
£ 1978 Excise ~ Inspector Appellant's
gave toddy | Reply to the

' tapping license 10 GCZMA dated
E. Borges in the 01-07-2021
suit property

(Matriz 43)
Application Mundkar - as per Referred to in | Page 43, A-4 _
for the Goa, Daman | para 15 of the e

Declaration | and Diu Mundkars | Appellant’s
as (Protection from Reply to the
MUNDKAR | Eviction) Act | GCZMA dated

of the | (1975) is a “Person 01-07-2021
Dwelling lawfully residing
House in | with fixed

Survey No. habitation in a
118/8 dated dwelling house”

19-6-2006

Application Tenant — as per | Referred to in | Page 46 A-5
for the THE GOA,|para 16 of the ’
Declaration DAMAN AND | Appellant’s

as TENANT DIU Reply to the

of Survey No. AGRICULTURAL | GCZMA dated
118/2 dated TENANCY ACT, | 01-07-2021

19-6-20006 1964 — is a person
who holds land
and cultivates it

personally
Judgment in | The Court has Page 97, A-10
Criminal recorded and ’
Case relied upon

statements  that
the Appellant FIL
is in possession of
the suit property |

X
“7
et

: I R B i e -

=i SEaas o
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(internal pages 2
and 3 judgement

ADDITIONAL DOCUMENTS

SHOWING EXISTENCE OF

STRUCTURE BEFORE 1991 /
’_’_’_______,_,_————- ___"___,_,_—————-"T—" Ty £y
Description Remarks !. 3
Reply/Written ~ Statement The Owners accept the \ .
existence of the Appellant  § «:2._ A

filed by Kantabai O. Naik, _ 4 \%
e house in the suit property, \\\ \’{g

the Owners since 1974 in W

the Mundkar Application however calls them A
ENCROACHERS (see para =
10 of Reply)

"Review Application filed by | The Mundakarial
Appellant dated 6-1-2023 Proceedings are still
against Order of Mamlatdar pending

rejecting the  Mundkar
Application under Section

8A
Sale Deed dated 21-10-2013 | Recitals at internal pages 11

between heirs of Kantabai O | to 14 make special mention

Naik AND | of the Appellant’s father in

Informant/Respondent No. |law and proceedings

2 pending between the
Kantabai O. Naik and the
Appellant’s FIL since 1988.

Survey Plan of 118/8 Shows several structures.
The Appellant is being
targeted

6. I say that the said 3 Documents were not before the GCZMA,
the third ought to have been produced by the Respondent
No. 3 since he was in possession thereof. The said

documents require to be placed on record.

7- I say that if the Suit House is demolished, all proceedings
before the Mamlatdar and Civil Court under the beneficial

- B
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Legislations, viz., the Goa, Daman and Diu Mundkars
d the The Goa,
will become

(Protection from Eviction) Act (1975) an
Daman and Diu Agricultural Tenancy Act 1964 ‘
infructuous and that is the sole purpose the Informant 1s
seeking to achieve. I say that the Informant is misusing the

eg No
_fﬁh.?zow
cXpy . . . _
’ry.nat" CRZ Notification for ulterior motives.
ated above is based my own
parts thereof are

I say that whatever has been st

knowledge which I believe to be true and
based on records available with me and which I believe to be

correct.

Solemnly affirmed at Goa
On this 18t day of January, 2023.

Hles

DEPONENT

solemnly affirmed before me by
identified to me Dy Qs
=)
JLcA W

who is ids
strismt... e = LA,

To whom | parsonally known on

this 1/5W1; of ‘J?mme,{ zol),

“FTNOTARIAL

> _'i."l'lll o l :‘\‘a |
TR\ Vo SR e W K
v - s < Y S - /
Lona % R Reg. Hol/'f&/’/@?./ ..........
"f g NP o\ 7N

€ o BN . %

A2 exprtiate B 65 \Slllw

L2 ;afdfrz?324 gxl 1 smt, Anjall AtaNdFal Desal allas

| A Y =3 Kavyan]all Kishor Nali Gaunker

£ \\ i ! ); ]‘\".ﬂl -
FS0B 2 R
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IN THE COURT OF THE MAMLATDAR OF CANACONA
AT CANACONA GOA

Case No.MUND/JT.MAM-II/AGD/1/2007

Smt. Hevona Fernandes ... Applicant
V/s
Smt. Sunderabai Vithal Agondekar,
(deceased) rep by L'rs
(a)  Shri. Suhas K. Shirsagar ... Opponents

WRITTEN STATEMENT OF THE OPPONENTS

PRELIMINARY OBJECTIONS:

A) These Opponents submit that the application for
declaration as mundkar filed by the applicant is not
mainatainable under section 8-A of the Mundkar Act, since
in the civil court the claim of the applicant and her father in
law as owner of the property has been already rejected.

B)  As per the law of Estoppel, the applicant is restrained
from claiming mundkarship under the Mundkar Act since
the claim of the applicant as owner has been already
negative by the civil court.
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C) The applicant has suppressed material facts from this
Hon’ble court and therefore the application filed by the
applicant is liable to be rejected forth with.

D) The applicant did not specify in the survey plan the
area of the purported mundkarial house and on this count
also the application is liable to be dismissed.

E) The applicant though claimed that the structure was
constructed by her father in law, the applicant did not give
the names of other family members who are claiming to be
residing in the said structure and therefore the present
application is liable to be dismissed for non-joinder of
necessary parties.

Without prejudice to the above objections, the opponents
submits as under:

1. These opponents submit that by a deed of sale dated
8/1/1974 Smt. Kantabai O. Naik had purchased plot
No.51 of the landed property known as
RAJIBAGAETA situated at Agonda, registered under
Registration No.4182 of Book B-13 which area has
been surveyed under survey No.118/1 (part) of village
Agonda, Taluka Canacona-Goa.

2. The Opponents submits that in the year 1982, it was
noticed that the parent in laws of the applicants taking
advantage of the absence of the attorney fenced
substantial portion of the property purchased by Smt.
Kantabai O. Naik and therefore a civil suit was filed by
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Smt. Kantabai. O. Naik against the parent in laws of
the applicant for the relief’s claimed in the suit.

3. The opponents submit that in the said suit, the parent
in laws of the applicant claimed that the property
under survey No.118/1 is part of the property
belonging to them, which is enrolled under matriz
No.43 consisting of plantation raised by the parents in
laws of the applicant and prayed for dismissal of the
suit. The Opponents submit that through out the said
litigation the parent in laws of the applicant claimed to
be owners of the property under survey No.118/1 of
village Agonda.

4. The opponents submit that in the said suit, the civil
court was pleased to frame issues after hearing both
the parties. The said suit being suit No0.28/1984
(old)79/88 (New) was dismissed. The opponents
submit that Smt. Kantabai. O. Naik filed an appeal to
the District court being Regular Civil Appeal
No.138/2001. The Opponents submit that by
judgment, Order and Decree dated 10/2/2004 the
Hon’ble District court has allowed the appeal and
passed the following order which is as under:

ORDER
Appeal is partly allowed.

It is hereby declared that plaintiff is the owner of the
property admeasuring 7,500 sq. mts area from lote no.51
known as Mealdarbaga or Rajibagaeta situated at Agonda,
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Canacona described as a whole in the Land Registration
Office under No.4182 at Book B-13 constituting Matriz
no.31, 36, 48 and 442 of Agonda village.

The Land urveuy department is accordingly directed to
separate lote no.51 from survey No.118/8 of Village Agonda
of Canacona Taluka based on exhibit P.W.1/B i.e Sale Deed
dated 8.1.1974 registered under No.5 at pages 334 to 338 of
Book 1, Vol.II dated 19/01/1974 in the Office of the sub-
Registrar, Canacona Goa and the plan annexed thereto and
give a separate holding number.

Rest of the reliefs stands rejected.
Decree to be drawn accordingly.

Pronounced in the Open Court.

sd/-
(P.V. Kamat)
Additional district Judge,
Fast track Court-i
South Goa.

Margao

5. The opponents submit that the Ho’ble District court
has also analyzed the documents produced by the
parent in laws of the applicant and oral evidence and
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came to the conclusion that they have failed to prove
the ownership of the property under survey No.118/1.

. The Opponents submit that once the applicant has
failed to prove the ownership of the said property, the
applicant being daughter in law of the defendant No.1
and 2, in the said suit, cannot claim right under the
Mundkar Act.

. The Opponents deny the contents of the application
filed under section 8-A of the Mundkar Act. these
opponents deny that the mundkarial house is covering
an area admeasuring about 70 sq. mts. and the
applicant enjoying right and other easmentary rights
as required to day to day life.

. The opponent deny contents of paras 9 and 10 being
false and fabricated. These opponents specifically
deny that the applicant is in possession of the area
admeasuring about 675 sq.mts.

. The opponents further deny that the applicant is
residing in the dwelling house since the same was
constructed by her father in law prior to commencing
of the act and presently the applicant is residing with
her family members. The opponents further deny that
the applicant carries out the seasonal repairs as and
when required at the costs and consequences.

The opponents submits that the applicant is
encroacher in the suit property and the said
encroachment by the parent in laws has been already
decided by the civil court.
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11. The opponents submit that this Hon’ble Court has no
jurisdiction to entertain the present application under
section 8-A and therefore liable to be dismissed.

12. The opponents submit that there was no relationship
between the opponents and parents in laws of the
applicant as Mundkar and landlord and on this count
also the applicant is liable to be dismissed.

13.The opponents submits that opponents or Smt.
Kantabai. O Naik did not permit the parent in laws of
the applicant or to the applicant to construct any
structure in their property and therefore the claim of
the applicant as mundkar is not maintainable.

The opponents therefore submits that the application filed
by the applicant be dismissed with cost.

Place:- Canacona

Date:- 18/12/2007 Shri. Narshiv Zulpo Naik.

Attorney of the opponents.

VERIFICATION
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I, Shri. Narshiv Zulpo Naik, Son of Zulpo Naik, Mjaor in age,
R/o, Dessaiwada, Agonda, Canacona-Goa; the attorney of
the opponents do hereby state on oath and solemnly affirm
that the contents of the foregoing paras are true to my own
knowledge and belief.

Solemnly affirmed on this 18t day of December, 2007 at
Canacona-Goa.

Identiied by: DEPONENT

(Advocate)
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IN-THE COURT OF THE JOINT MAMIATDAR -I OF
CANACONA TALUKA.

Civil Miscellaneous Application No. /2023

In

Case No. MUND/AT-MAM II/AGD/1/2007/646.

Smt. Hevona FFernandes,
R/o0 HNO. 371/A, fgelzi\vada,

Agonda, Canacona, Goa
403702

.........Petitioner
VIS

Smt. Sundarabai Vithai Agondekar (Deceased)
Represented by her heirs: -
a) Shri. Suhas K Shirsagar,
Married, and his wife
b) Smt. Anjani Suhas Shirsagar.
both resident of Dubhas Lane,
V.P. Road, Mumbai 400 (004

¢) Smt. Shermila Rajanikant Shirsagar,
widow of shri Rajanikant K. Shirsagar,
r/o 2" Floor, Bharat Nagar,
Sitaladevi Road, Mahem, Mumbai 16

d) Shri. Sriram K. shirsagar,

Major, married, and his wife
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L. Smt. Kantabya:
atabai Onyyyy Naik (Since Deceased)

fepresented by Lega heirs

2. Shri Milind Naik

S/0 Late Smt. Kanttabia Opwal Naik
Maijor in 48C, and his wife
3. '
Mrs Seema aljag Manashj Milind Naik
Major in age,
both resident of Block No.

v E/206, second floor,
harat Nagar, Grant Road, Mumbaj- 400 007

4. Mrs. Smita Sachin Partagalkar
D/o Late Kantabai Onvya] Naik

major in age, and her husband,

5. Mr. Sachin Partagalkar
major in age,
both of them resident of 205,

pleasint Park, Padder Road,
Mumbai 400 026.

6. Shri. Kundan Naik
Son of late Kantabaj Opnwal Naik,

major in age, and his wife,

I L R . B O e o o e o O
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1.

7. Mrs, Bharati alias Ketaki Kllnd;m Naik
major in age,
both resident of E1/403,
Bharat Nagar, Grant Road

Mumbai- 400 007

8. Shri. Dharshan Pissolo Najk Gaonkar
S/0 Pissolo Naik Gaonkar,
major in age, Business,

R/o Sheller, Canacona, Goa Respondents

APPLICATION FOR REVIEW OF ORDER

DATD 03-11-2023 UNDER SECTION 114 OF

CIVIL PRCCEDURE CODE READ WITH

SECTION 114 OF GOA, DAMAN AND DIU

MUNDKARS (PROTECTION  FROM
EVICTION) RULE 1977

MAY IT PLEASE YOUR HONOUR: -
- T ———————— AN U U,

The Petitioner by way of states and submits as under,

I. That Petitioner had filed the Application for Declaration of
Mundkar under section 8(A) of the Goa, Daman and Diy

Mundkars (Protection from Eviction) Act,1975.
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2. Thy
2. Il abovye
CASC Wi ' e
a5¢ wyg fixeq for filing reply on application for
additiong dog
| U
dated 03/01/ 2023

Productiop
ments on record filed by opponents

3. Th:
I'hat the Honor

Wle court has also Suo moto sought

—— © Point of maintainability Proceedings of
'cation for Deglapay: |
Du‘l"m“ml of Mundkar, when survey 1S not
Promulgated.

a5 exhibited j
suit property.

J. The Petitioner submits that however the

| | | Hon’ble Court v;
Its order dated 03-01 e

-2023 was pleased to dispdsc off the

case. Hereto a 1bi
nnexed and marked as exhibit “A > the Copy of

the order which sought to be reviewed.

6. Being aggrieved and dissatisfied by the order dated 03-0]-
2023, the petitioner herein has filed this petition on the

following amongst other grounds which are without prejudice

to and 1n the alternative to one another.

7. The Petitioner further sybmits that, had the grounds, set out

herein below, been poinged out to the Hon’ble Court, the

Hon’ble Court woulg have certainly allowed the intervention

of the Petitioner
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Grounds: ',

d. Thﬂt lhiS HOII’IJ]C COllrt has not r{;lidcd any quan-y on 1
maintainability at the 1MC of registration of the present

application on the ground of Propy) gation,

b. That there is no preliminary objection raised by the

Respondeut on Maintainﬂbilily on the gl'OUﬂd Of

Promulgation,

C. That the Petitioner had led the evidence and in her
evidence the Petitioner was allowed by the predecessor of
this Hon’ble Court to exhibit form 1T of survey number

I18/8 of Village Agonda was exhibited in evidence as
AW1/B, which is the suit property.

d. That neither this Hon’ble Court raised any query Suo moto
on maintainability of present proceeding on the point of

promulgation of survey record nor the Respondents
objected to exhibit form 11 of survey number 118/8 of

Village Agonda in evidence.

¢. That under rule 14 of the Goa, Daman and Diu Mundkars
(Protection from Eviction) Act,1977 is clear that any

application filed for declaration shall be disposed off on

conducting inquiry.

I. In the instance case the stage of the case is at disposing the
application filed by the Respondents which was not
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0"

hich is nol

disposed and e cvi(lcncdinqll”}' w

or | |
and required 1n the

completed as such feview js NECEsSary
cw I

nstant case do decige the case ON merits.

- .. it faets and
3. The Petitioner states thyy ght of the aforesaid facts 47

in It

'\‘ . ) . . "s
circumstances and upop e ground stated hereinabove, 1t ]
| 4 ‘ 3 d AN ' ' C
Just and reasonable, and iy would be in the interest of justic

that the said Order be reviewed.

9. The Petitioner states that except this no other petition, appeal
application or review of the said Order is failed or pending

either in this Hon’ble High Court or in the Hon’ble Supreme
Court Of India.

PRAYER:

Therefore, it 1S very humbly and respectfully that this Hon’ble
Court may graciously be pleased to:

1. Review the Oder dated 03-01-2023 and further be pleased

to modify it to the extent of setting aside the order passed

on 03-01-2023.

2 Grant such other and further relief as this Hon’ble Court

may deem fit and proper In the circumstances of the

present case be granted.

Place: - Canacona-(ioa

.-———'_—-__-__

Date: - 06/01/2023 The Petitioner

— P ST S L= 4§ S oouarasdut 86 0 40t W
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2.

VERIFICAT| N

| Smt. Hevona Femandes, age6!, Married, household, resident of

house no. 371/A, Igerziwada, Agonda, Canacona, Goa abovenamed
Petitioner do hereby state verify and states (hat contents of para 1, 2
and 4 of the foregoing are true and correct to the best of my own
knowledge and belief contents of para 3 and5 to 9 are my

submissions based on the legal advice which I believe to be true.

Solemnly Verified on this
Goa.

day of January 2023 at Canacona

il ————

The Petitioner
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wife of Manucl

I, SMT. HEV , DES,
| DAY ONJ\ [qERN;\N cnt Of

' . . 3 e rcSid
Femandes, major in age 61 years married housewile,
L )

house No. 371 /A, Igerziwada, AgONd

hereby state on oath and solemnly affirm as under

q. Canacona. Goa, do
2

1. I'say that am Petitioner in the above Casc.
2. I'say that | have filed the application for revicw.

3. Isay that the contents as mentioned in the said Application be

specified embodied and herein and the same is not done 0

avoid repetition.

4. | say that the contents of the above paras are true to the best
of my personal knowledge it conceals nothing and no part of

it is false.

Solemnly affirmed on this 06" day of January 2023 at Canacona
Goa.

[dentified based on,

Deponant
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.2 -
registered in this office under No. 286 , at pages_g_('ﬁ__ to _396 of @
Book No. I, Volume No. 2.7, dated __gZ_!_/_lingﬂLi_
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b/ 1 | further dirccted the survey authoritics to separate lote no.51

S
-

from the arca under survey no.118/8 of village Agonda,

Taluka Canacona-Goa by giving scparatc survey number.

i ‘:IAND WHEREAS, in tcrms of the said Judgment, Order and
IPccrcc passcd by the District Judge, the Vendors filed an
cxccution  application in the Court of Civil Judge, Jr.
Division, at Canacona, being execution application

| no.1/2006.

I' Hqi/b‘"y onded @__@

\ _I‘ .
Dens hawy NiSCol0 Ngum 8
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AND WHEREAS, the Civil Judge, Jr. Divigion,

appoint a Huwcyor/cmmnimaioucr (o excecuie the O
admeasuring

District Court, thereby geparting the arca

way pleased 10

rder of the

7500 sq.tms. belonging 10 (he vendors,
he Court Commissioncr vide his report
the plan has demarcated

o the VENDORS.

AND WHEREAS,
submitted to the court alongwith

the area of plot/lote no.51 belonging

AND WHEREAS, the Civil Judge, Jr. Division at Canacona,

by Order did.20/6/12 has allowed the Exccution

application filed by the Vendors thereby allowing the report
preparcd by the Court Commissioncr.

AND WHEREAS, the VENDORS out of the said area of 7500

old an arca admeasuring about 3
at present, the Vendors arc

sd mts. have S 209 sqg.mts.

the intending purchasers and

to
remaining arca admeasuring

O\T
about 4291 s

Commismoncr.

| ,
AN'D WHEREAB'thc
PURCHABER, that th
t whom a decrec h

udge, South Gon!at Margao, arc falscly

b

¢ legal beirs o[' Shri. Joaquim Mariano
~s been passed by the

Fernandes, agains
Additional Di:;:itrict J

OIATIAL )N A
/{X\,.,

B - fff TIVATL
(,AI‘/‘(‘);M‘\
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claiming part of the property ng
Vendors  agreed (o assist the

claim of the legal heirs of

AND WHEREAS, {];¢ VENDORS haye sep

annexed a plot from the lemaining area of the saijd

and the said Seéparated plot is havin
about 3100 SqQ.mts,

Schedule € and shown on the Plan annexed to

Sale thereby retaining the remaining area in p
the VENDORS.

the

lenant and Mundkar and the

purchaser to disposc off the

sditl Joaquim Mariano Fernandes.

arated and dis-

property
6 arca admeasuring
which is more Clearly described in

Deed of

Ossession of

AND WHEREAS, the VENDORB haye agreed to sell and the

PURCHASER has agreed to purchase the said Plot described

in Schedule ‘¢

(Rppcca forty lakhs
\

Sqymt. Which is its present fair market price.
|

AIleD WHEREAS, while selling the
PURCHABER, the VENDORS have
3(Three) mts! towards western side,
total arca ofthe

. |
wc]stern bo

, for the total consideration of Rs.40,30,000/ -
thirty thousand only) i.e. @ 1300/~ per

arca of Plot C to the
reserved an access of

of the said Plot having
access admeasuring 153 sq.mts,

forming

u;ndmy of the said Pl |t which shall be used

. |
norder to proceed in the remaining arca of the VENDORS

towards Northern side, (5,
e ham P?SQG\D N

|
.

i e o e — . —_—

-\
X

-
- - - e -
i s i . . . W i

@ |
i
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NOW THIS DEED OF SALE WITNESSETH AB UNDER;

1. That in consideration of the payment of Rs.40,30,000/ -
(Rupees forty lakhs thirty thousand only) to the
VENDORS pertaining to the area admecasuring about
3100 sq.mis. paid to VENDORS being the total
consideration of the Plot hereby sold and the recaipt of .
which, the VENDORS hercby admit and acknowledge
having received the said sum and the VENDORS for the
same acquit, release and discharge the same in favour
of the PURCHABER, {orever and the VENDORS do
hereby sell, convey, transfer, grant, assign and assure
UNTO the PURCHABER appearing hereinafter and

Ishown on the Plan annexed to this Deed, TOGETHER

WITH all plants, way-paths, walers, watercourses,

lights, liberties, rights, privileges, easements and

es whatsoever TO HAVE, TO HOLD, AND

appurtenanc
TO ENJOY the same and to receive the rents and profits

thout any hindrance or disturbance by

there fmm, wi

any person or persous claiming under or through them

:é;.olutc owners from this day for ever,

and as ab
f |

2. El'l"hc VEND;ORB have delivered li;lnt{} the PURCHABER

said Plot and the PURCHABER

Scanned with CamScanner




/ 182

;r’
..,/"
F, / .}‘ l‘- \.'
h
l_"l v rJ v‘ } "
:::‘ ) -lMlan.\ LT i 1 "\
> VEARM I RN e el faute
hh "“‘ ' “.hlmlﬂiz;:l‘ m-..lhﬂ::r"
‘ |
| e
M=nmonrrmmmn
TAITACOINA
i 1 B a
O\Wner e o
l thereol without any cloim, vight, interruption or
ey ‘
nand from the VENDORS or nny person/a clniming

through or under them.

3. The VENDORS shall at the request nnd costs of the
‘ PURCHASER  sign  and  excenle  any - mote

shall do nll other ncls, deedy,

Deeds/documents and

things and maticrs as may be rensonnbly required for

efMectual transfer of the snid Plot in the namc of the

PURCHASER as per truc inient and menning of this
Deed.

4. ‘That in casc ol any defects in the title of the VENDORS,

thc PURCHASER. 18 deprived ofl the said Plot or any

part thereof, the VEN
compensaie the pURCHASER fully and adequately in all

DORS undertake 10 indemnify and

n%spccts.
5. The VENDORS and th
operty 1In transactio

c PURCHASER declare that the

1 docs not belong {o schedule

P! ! !
caste or schedule tribc pursuant 10 notificalion
0.RD/LAND/LRC/318/77 dtd.21/8/ 1978.

’l‘Lc VENDORS hereby give their No objection 10 the

PURCHABER for Mutation and inclusion of the name of

the pURCHASBER in the survey 'records of the plot
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The VENDORS further covennnl with the l'URCHABER

ave not received any notice unl

(hat the VENDORS h
the Land Acquisition Act, 1894 and no plm,t,cdmg'l arc
| respect

r the said Act, belore any Court in .
|

e

der

pending unde

of the said property.

The VENDORS further covenant with the i

PURCHABSER as under:

" The VENDORB herein are in owners of the said

property.

_The said property is not subject to any attachments

from any court of law.

C. The said property is not subjec

attachment by Income Tax Department Authority.
right or

t .to requisition or

D. No other persons have any right, claim,
' interest of whatsoever naturc in the said property

and/or the said property hereby agreed to be sold,

except the VENDORS.
E. There is no building or agricultural tenant or any
or any other person claiming any other right

Mundcar
of whatsoavcr nature over, into or in respect of the

said pmpcrty hereby agreed to be sold or any part
thereof and that there 18 no rc:-;tnctwn for sale of the

|
i said propcrly to the PURCHABE |
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Al that property known 03

' CHE BHAT’
IRAJIBAGAETA’ nlso known ag BOUNDAKARA

4 described in a Land

w rpecords which 1
o ) (part) of Book

gigiration no.1182
36 (part), 18 (part) and 442

lmé‘iéllic;undcd ag undcr:

(na per
Registration Office under re
part),

B-13 under matriz no.31 (
ns a who

(;mrl) and the said plot

East :- by hillock.

Y Pagi and others.
ilc and others.

'] .
All that Plot no.51, havio chont 7609
+l being  part of the property
5. mis.

R 'RAJIBAGAETA’ also  known as

AKARACHE BHAT® (as per survey rccords) whwh. »
fTice under registration

(part) 118/7 (part), 118/8 (par!)

yiea

no.4182 (part)

(part), 48 (part) and 4
|

under survey no.1 18/ 1

MIEALDARBAGA’ OR

4

e
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and 120/29 (part) of Village Agonda,

and bounded as undecr,

East :- by Plot no.2-A, 9, 9-A,

West
North :- by Plot no.12
.- by Plot/lotc no.52

:- by Arabian sca.

South

Talukn Canacona-(Goa

11, 12, 47 and S50.

belonging to the legal heirs of

Smt. Sundarabai Agondekar.

:i' !
)
~ J!
) /

‘i
| * All that Plo

| *‘}:/ being part of the property
as

‘
L] /
‘I
i @ ]

hcri:inabovc

‘RAJ IBAGAETA’
per survey records) whic

'

(part) being part of the p
118/8(paj1) of Village Agonda,
bounded as under;

East :- by pm'perty under surve
and mmmmng property

village 1}"sgt:lrl:tdz:-m

; A /

SCEHDULE ‘C’

t, having area admeasuring about 3100 sq.mts.,

described 1n Schedule B,

MEALDARBAGA’ OR
AKARACHE BHAT

1, is described In a Land
0 no.4182 (part) of Book

roperty under Survey no.

Taluka Canacona- -Goa and

3

y no.118/9, 118/12, 118/13

undcr survey 1no.118/8 of

e
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West :- by an access having width of 3 mts beyond which

the Arabinan sea.

North :- by remaining property of lote no.51 under survey
no.118/7 of village Agonda.

South :- by an access having width of 3 mts beyond which

the plot sold by the Vendors.

The Plot hereby sold is more clearly shown on the plan

annexed to this Deed of Sale.

IN WITHES8S WHEREOF, the Partics have signed and
executed this Deed of Sale, on the day, month and year {irst

hereinabove written in the presence of attesting witnesses

signed below;

e
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SIGNED AND DELIVERED BY THE ATTORNEY OF THL

VENDORS:

T
|

(BMT. SMITA SACHIN PARTAGALKAR)
For self and as Attorney of Vendor nos.1, 2, 4to 6
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SIGNED AND DELIVERDD BY THE PURCIIA lﬂfjﬁ’.; -.
tr 1:" ll' -ll, ;

(SHRI. DARSHAN PISBOLO NAIK GAONKAR)

L.H.F.P.

SNUAWI teA o

ALY

ENSES Wiy

Scanned with CamScanner

= —— e ™




BUL - e 1Mt A
CAHNACONA

‘' Rank o, | teteseces ¥ i iZmam
1 1 D L
ielor,, 2N L.,

é "’__‘____)

smﬂﬁﬁrj JTTRAD
CAIACONA

Bpy nf Aonamant nes)-sj l 0173

Scanned with CamScanner

JJoA°




T Em——— R RN nm—

190

o z@l
g

Lyl

- dr..-
- -."'h "T-'-u-ln

raba i bR 'S

, R A e B ?";"'-.:'-'-' 41 g.¥
v (N -,'-..ﬂl:'-q"“ }}f A
[ r}lw“'}:r%;!ﬁ

N f 1'- v RO b
i -}

A

'.I:-I”
l-..all-H i1
4 L Hie
n',-_n::'_!
&' i
13 Sl
1 et
III"" r‘ by

BH B el Y T i S
fuf I'".!lh." "1.":

i
I-. 1T

¥ &
Lol I

_.
e —— S —
- ni .

AU e e s
’ L F i 1
- sl F i '\..‘m! q"'.
l ﬁlf‘ : %‘1‘»‘@
Uittt o
i
) sty '-".ﬂ iy

ﬂ':h-.'.}i‘ SR I|

! ". |.1" I|
1

a— —

-

- —=
1
=
= N
= — . . ®
_ ..l_‘ - -
“h il ' |

\‘.‘.‘,:-.

5 S

.
%

i

¥ by |
L

;ﬁ:’l

|

i

ke

L

" | j
#

Sy

g :
BT
L=
.:'~'£..*=ﬁ::;nr_ s e

; .
F & L
' i A i
; - ;r"". . '.- ]
L]

Scanned with CamScanner




it pages ., 369 Q‘[ 5 f-r
Boak No SR . T EREa | ’ N\ e ~
- eeecevor Violime Vo, 1'13_5_:“ e X CANA' &
[]nm '2.] [ n ‘l 92'9 1.3 = e -
Ty

sal s S.‘zhl-— F l
Re‘;%e‘.}.:w

Scanned with CamScanner




i —

192

39 Y

b\¢,cdl‘\hq’ Parrtian) -

D 5';‘.1": bﬂn\LQ .._-ClC.‘Y\\'I"\ P(.I'YLEJL Q)UJ],CDW, U)\'(]p O"(j

cachin Partoaallesr  oce ypapon SerVic?

cxc3g,(9 S ‘IP—CL"-"S‘ oc;c:qu};t()ﬂ E,Q:-,\ncu- *Cﬂfl-"l‘d"(’ig,

Tywitha yyghoadl Car cond yvo ALIPPP rnqyc

A lo 205 P] e St Rl't\‘ MJU“' PU’JJ ‘(ﬂdml'/-'u

’Llﬁu O Ll % SQ"D Qhﬂ o 38 N F]LLU-J”Q/ (Jp \jmdﬂ/
res 1,2, Y o g

4 She) v lindl Twud e

B s, seenon sanind  olle
d) S\q’)’; ' 1:: un g,

o
v ad e

D Sk -

2 Shet ©aod shan Pissolo ok Ciqes leor 301
of' Pissold uule c0n\cor, aged dhouk
\fﬁ_GFH’S GCQ\JPG_L‘.Q}/'! Euﬁ.‘hﬁ.ﬁsf ’F"}QW Q,QLWCI wWo
PBY Pugseus

4 - = Z - ™ -
=1 s . "o - Y ™ i L i € e
¥ "r : - F . B O P .

J‘UO lcfmc!)]n..bﬂ, COAAlL CUnCA

=
-

il . ¥

Ti& "?Qky\-_‘iﬂ.«b QY 2 T_mt\lﬂﬂ Wtﬁrm”w 3..

m. | 5 mﬂ\ Eﬁl--m;n:;fii

P g bl 4 L RRTF d S0 ) U8 o iy 08 e I S 0 e’

IRLFTd P P ra e VA F s s B =P Parsnl v bk pa Y POy o

pliudty mecytion of tha 10 called

MﬂﬁmM_Ml d"""‘

e

B%&"ﬂ:: ]munc\uﬂ 'wu.;lc 78

-

Scanned with CamScanner

o



e e gy S -SSR — g S ——

JParchayy  Prssolp New K

'\_ﬁ"‘"

e
N l'\'i"%q ;
i l'. 4 'ii L'\
NS ‘*".nf'i b
I * N,
’4I|| T B “lil-‘-
L W
] -'-.'
Illd'-

AT
'l “ I{k ."5:\}‘ ;;?‘1:*" :

Q&v\_t@_mu:\t dudrd 12t

+'i||j i

“n W
i,
y e 5
It

193

BY ANg

qJeekq)

i

L ™
lllllllllllllll

thﬁ ﬂbov

e

© Cxecutantg

.......... and identir,, him Them

CEQ\“M%L Woudpp @m%

....[\’h'{“;ﬂ/q QMQQ)A\_ ‘(w.} W

Oetober ool3.

e —— ]
L o — e v —

Lopv of Power of Atomeyls subimitted o

Ippe ©¥
03¢ :n'f::n! I | are filed at pages.l.'lS:'l{a FB v
Sule et to beok no I, Fart VI Vo, "qu

aegintered No, .......;..3.5.........._.._1m

i1t Pagesn 36‘? to BQ_]Q

Zonk Mo, ..te...y Volume No. ..:?:.7.-5”
1..*.!*9..[...'2.10...&...

R l<.. Pesso’
Sub-Hegistrar

s Qb.b)r\.. S‘“ :_,

Scanned with CamScanner

3%\

I



194

OFFICE OF THE INSPECTOR OF SURVEY AND LAND RECORDS
CANACONA - GOA

SCALE : 1:2000

DAMU S8 KOMARPANT (F.S.)

PREPARED BY

PLAN
SHOWING MINIMUM DISTANCE BETWEEN HIGH TIDE LINE AND THE COMPLAINT SITE IN SURVEY No. 118/8 ON SURVEY PLAN

SITUATED AT AGONDA VILLAGE OF CANACONA TALUKA AS PER SITE INSPECTION CONDUCTED BY THE TALUKA LEVEL COMMITTEE
VIDE NOTICE NO. U/MAM/CAN/CRZ/2021/459 DATED 30/03/2021 REGARDING COMPLAINT FROM ADV. PRONOY KAMAT , ISSUED BY THE MAMLATDAR

OF CANACONA TALUKA.

THE DISTANCE BETWEEN HIGH TIDE LINE AND THE COMPLAINT SITE = 58.15 Mitrs

[ ] COMPLAINT SITE

{5

“f,. é‘bN
TR
A

S.NO'./136/*_

200.00 M LINE

HIGH TIDE LINE

File' No.:

10-ISLR-CAN-CRZ-MISC-02-2021




